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MR, CHAIRMAN i The q m thrn  h  : 
“That clauses 2, X  Schedule, 

Clause it the Enacting Formala « id  the 
Titjc stand part of the Bill.”

The motion was adapted.

Clames <2, 3, the Schedule, clause /, 
the Enacting Formula and the Title 

ware added to the B ill

SHRI VIDYA CHARAN SHUICLA J 
beg to move :

“That the BiU be passed” .

MR. CHAIRMAN : The question n  • 
“That the BiU be passed” .

The motion was adapted.

15 12 hr*

MANIPUR APPROPRIATION 
BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): I  beg to move for
leave to introduce a BIU to authorise Payment 
and appropriation of certain further sums 
from and out of the Consolidated Pund of 
the Union territory of Manipur for the 
services of the financial year 1970-71.

MR. CHAIRMAN : The question i t :
‘T h a t the BiU to authories payment 

and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the Union territory of Manipur 
for the services of financial year 1970-71, 
be taken into consideration” .

The mation was adopted,

MR. CHAIRMAN ; The question is :

“That clauses 2, 3, the Schedule, 
clause 1, the Enacting Formula and the 
Title stand part of the Bill**.

The motion was adopted.

Clauses 2 ,3 , the Schedule, clause 1, 
the Enacting Formula and the Title 

were added to the Bill.
%

SHRI VIDYA CHARAN SHUKLA : I
move :

“That the BiU be passed” .

MR. CHAIRMAN : The question is : 

'*1 hat the Bill be passed”.

The mation was adapted.

15.14 tnrs.

MR. CHAIRMAN : The question is : 
“ That leave be granted to introduce a 

BUI to authorise payment and appro
priation of certain further su*ns from 
and out of the Consolidated Fund of the 
territory of Manipur for the services of 
the financial „vear 1970*7L”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : I 
introduce! the Bill 

1 beg to movef ;
“That the Bill to authorise Payment 

ta d  appropriation of certain further sums 
from and out of the Consolidate^ Fund 
6 ? the Union territory of Manipur Tor 
the services of the financial year 1970*71, 
toe taken into w sto era tic^

DEMANDS* FOR SUPPLEMENTARY 
GRANTS (GENERAL), J970-71

MR* CHAIRMAN : The House will 
now take up discussion and voting on the 
Supplementary Demands for Grants in 
jrmpect of the Budget (Gener*)) Sm )90W h

Demand No. I—Ministry of Defence.

MR. CHAIRMAN ; Motion moved :

“That a  Supplementary not, 
exceeding Rs. 26,47,000 be granted to the 
President to defray the charges wfrich 
will come in course of payment during 
the year ending the 31st day of March, 
1971, m respect of ‘Ministry of 
Defence'”

"•p ibS K ttl id if tie tte  o f India Extraordinaiy, Palrt II, section 2, dated 25-3-Tt 
tlntroduaed/moved with the recommendation of the ftesident.
{Moved with the woommendattofe &  b e President


